CENTRAL ADMINISTRATIVE TRIBUNAL
PFrincipal Bench

O.,A. No, 1412 of 199¢8 <f%§j>
New Delhi, dated this the 23rd September, 1988
HON BLE MR. S.R. ADIGE, VICE CHAIRMAN (A}
ShriRam Singh,
S/0 Shri Lala Ram,
R/o House No.2Z3/111,
Trilokpuri, _
Delhi-110082, cew e CAPPLICANT
(None appeared)

Versus

The Chief Election Commissioner,

Flection Commission of India,

Nirwvachan Sadan, Ashok Road,

Hew Delnhi-110001. ... RESPONDENTS

(Nohe appearad)

ORDER._(Oral)

BY HON BLE MR, S.R. ADIGE, VICE CHAIRMAN (A)

Applicant impugns the contemplated action
of respondents in termihating his $efvice and
seeks graﬁt of temporary status followed by
regularisation.

z, None - appeared for applicant even on the
second call when the case was called buti Non &
appeared %or resboﬁdents elther. \

3. [y attentionphas been dr&@n to respondents
letter dated 17.9.98 (copy on record) informing
appliéant that it had been decided to reengég@ f1im

With temporary status in terms of DOPT 0O.M. dated

\

A

10.8.93, and it 1is perhaps because the relief
praved for  has been geranted that non has appeared
on behalf of applicant.

4. The 0.A., 1s dismissed. NO costs.
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(8. R, AdigZ)

Vice Chalrman (A)
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